Demands for Excess PHALGUNA 23, 1904 (S4K4) , 346

3}? Grants (Genl.)' 1982-83
&i) M for the Institutes of Technoic

ISTER OF STATE OF THE
l}ﬂs’rniti OF 'EDUéATlON AND
CULTURE AND  §( li%LF
(SHRIMATI snmm KAUL) beg 10
move:

_ “That js pursuance of Section 31(2)
4k) of the Institutes of Technology Act
1961, the members of this House do
proceed to elect in such manner as the
Speaker may direct two members from
amgng themselves to serve as memnbers
of the Council established under Sec-
tions 31(1) of the said Act. .

‘MR. SPEAKER. The question is:

“That in pursuance of Section 31(2)
(k) of the Iostitutes of Techadlogy
Act, 1961, the members of this House
do proceed to elect in such manner as
the Speaker may direct two members
from among themselves to serve as
members of the Council established
under Section 31(1) of the said Act.”

The motion was adopted.

12.17 hrs.

sup MENTARY DEMANDS FOR
ANTS (GENERAL), '1982-83°

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERJEE):

“I beg to present a statement (Hindi
and English versions) showing Suppie-
mentary Demands for Grants in respect
of the Budget (General) for 1982-83."

1!.1_1’1/2 hrs,

DEMANDS FOR EXCESS GRANTS
(GENERAL), 1980-81

MINISTER OF FINANCE (SHRI
PB.ANA.B M,mu{gnmz)

-~ T beg to ent a statement (Hindi
aud En&hsh versmns) showing Demands
fpr Excess Grants in respeci of the
_qquet (Generaj) for 1980-81."

12.18 bxs.
- MATTERS UNDER RULE 3?7

MR. SPEAKER SHRI H, N BAHU-
GUNA

(i) Re. financia] crises being faced h"
sugarcane growers in the country,
ly in' U.P. and North Bihar .

Wt WAl AR WG ¢ A
wEs, § ag quima & fefew #
e w® g A fufs § w o
g5 o & o7 argg g7 aff @

It concerns him also.

guAdY =T wgrm &
Yorg ST ST &1 W oeArA fzevar
E |

aadtn wrd, @ aav fate g
were  war (o &z fag ) oW

SHRI H. N. BAHUGUNA: I am gra-
teful. afg 7 arEgd AL aTE FT TEY

T aaE E E A ad AT ghit |

_ SHRIMATI PRAMILA DANDAVATE
(Bombay North-Central): Statement -
der rule 377 is not replied. :



